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The 27" December 2024

No. 02 /Pari-01(Gazetted)-20/2024-2188B--In exercise of the powers conferred
vide notification No. 1883 dated 10.10.1961 by Personnel and Administrative Reforms
Department (Presently, General Administration Department), the Central Examination
Committee in the Board of Revenue, hereby notifies, with immediate effect, the
following, in connection with the Departmental examinations of all Gazetted Officers and
other employees:-

1.

2.

‘Ethics in Governance’ (Code-38) is made compulsory for all carders of
Officers and Employees.

Online Record writing regarding departmental proceeding in which
complete proceedings of one Major Penalty and one Minor Penalty must
be included is made compulsory for the officers of IAS, IPS, IFS and all
Group A and Group B Officers of State level service. Submission of these
records and approval by Board of Revenue, Bihar is mandatory for
confirmation of these officers.

Treasury Training of a period of two weeks is compulsory for Section
Officers of Bihar Secretariat Service.

It is made mandatory for all Revenue Officers to make and submit Online
to Board of Revenue for its approval two case records of DCLR's court
and two case records of Additional Collector (Total- Four) after
completing Revenue Court Training in the courts of DCLR and Additional
Collector.

Concurrence of General Administrative Department, Bihar has been obtained on
the above matter.

By order of Central Examination Committee,
Sd/-1llegible,
Deputy Secretary.
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